
7 B.O.H. MAY 6, 1978 B.O;H. 

U' 12 hrs. 

COMMITTEE ON PAPERS LAID ON 
: : TIlE TABLE 

!. ! . '~I. J 

(i) MINUTES. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): I. beg eto lay. on .the. Table Minutes 
of the sittings of the Committee on Papers 
Laid on" the' Table held .on 6th Oetobe.·, 
8th November and 29th Dccccmber, 1977 
and 28th March, 20th April and 4,th,May 
1978. 

(ii) FIFTH REPORT 

SHRI KANWAR LAL GUPTA: I beg 
to present the Fifth Repor.t of the Com-
~tt~:OD' Papers Laid <?n the Table. '. _ 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THESITTINGS,OF 

" THE HOUSE 

SIXTH REpORT 

SHRI NATVERLAL B. PARMA.~ 
(Dhandhuka)'; 1. beg, to· present: tlie Sixth 
Report 'of the Committl;:eon A~nee :,of 
.Members. from the',Sittings of the, House. 

n' 20 hra. 

BUSINESS OF THE HOUSE 
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SHRI A. K. ROY (Dhanbad)-rosc 

MR. SPEAKER: You have not given 
notice. 

SHRI A. K. ROY: Mr. Speaker, Sir. 
I would like to know whether acompre-
hensive Industriar Relations Bill is coming 
in this session or not. Lc the hon. Minister 
of State say about this. It is having very 
wide repercussions. We have 'been repea-
tedly told that acomprehensiV'e Industr~ 
Relations Bill is coming soon and recognlo 
tion of the Unions by the ballot. Now, 
in the List of Business we see ,that, they 
are not bringing this now. ' -

So, Mr. Speaker, through you, I would 
like to appeal to the Government to bri!1g 
forward this Bill definitely in this session-
itself. 

MR. SPEAKER: Mr. A. K. Roy, 
you must know the Rule. You ha.ve ,~ 
give notice of it if yoU want to raISe It. 

SHRI A. K. ROY: This is a bolt from the 
the blut'. 

SHRI SAUGATAROY (Barrackpore): 
I rise on a point of order. 

MR, SPEAKER: Breach ofwhieh rule? 

SHRI SAUGATA ROY: Rule 376 
I am raising a point of order regarding the-
order of bw.iness in the House. ' 

Sir, day-before-ycsterday, in the West 
Bengal Assembly this thing happened. 
On the List of Business laid by the Govern-
ment on the Table of the House, there was. 
a division. 

This thing has not happened' in this 
HOllse. 
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'But if the Government goes back on its 
commitment to bring· forward certain Bills 
in time in the Lok Sabha, here alSo there 
will be a precedent when we will be forced 
to resort to voting on the Report of the 
Business Advisory Committee. This cer-
tainly wiII not be a good precedent. 

Therefore, what I am raising is just a 
point of order. 

. You must ask the Government why tirry 
have not brought forward a comprehensive 
legislation .. 

:~. SPEAKER: Mr. Saugata Roy, the 
direcholl given by Speaker earlier is this. 
When the Business of the "'leek is an-
nounced by the hon. Minister, any Mem-
ber who wants to object may give notice. 
Two members have already given such 
notice, saying, they want to raise certain 
objections. Not jumping up and objec-
ting. 

SHRI SAUGATA ROY: No, Sir. We 
are not jumping up; we are raising only 
Points of Order. 

MR. SPEAKER.: This is nota Point of 
·Order. There is no Point of Order. 

SHRI SAUGATA ROY: Let us not 
·shut out Members. 

MR. SPEAKER: It is not shutting out. 
lt is regulating it. 

SHRI SAUGATA ROY: We are only 
pointing it out; we wartt to draw atten-
tion to it .... 

MR. SPEAKER: You are mistaken if 
you think there is any 'shutting out'. 
Nothing like that. We are only regulating 
it. That is all. Every Member has a right 
to give notice. 

SHRI SAUGATA ROY: Don't call it 
'jumping up'. It is not proper. 

MR. SPEAKER: If you are hurt, I am 
sorry. :Mr. Kamath. 

SHRI HARI VISHNU KAMA TH 
(Hoshangabad): Sir, on a point of ampli-

.cication and clarification. 

I would like to raise two or three matters. 

Number one: I have already raised in 
1:his House in the past two weeks the ques-
tion of the Shah Commission's First 
Report. 

I have demanded-so also the Home-
that the Shah Commi.>siull's Rr'port should 
be placed on the Table of the HOl.se during 
th'! current session tngether with a IvIemo-
Irandull1 about th.: Government's action, 

\VIlat action they. have taken or they 
propose to take, thereon? 

Government has not done it so far. 
Thehon. Minister of State for Home 
AH:airs gave an. assurance last week, if I 
remember aright,-Shd Patil said that 
it will be placed in the House 'as cady 
as' possible'. We don't know 'Vbat that 
phrase 'as early as possible' mea.ns-it 
very vague and elastic phrase • 

. Sir, we want an assurance from the 
Government that it will be placed on the . 
Table of the House before the end of the 
session, well' before the HoUse. adjourns, . 
50 that the House can have a discussion 
on that Report. 

·1 am sorry to say that due 1:0 this in-
ordinate delay, rurnollrn .. are gaining cur-
rency in the Capital 'that there are serious 
differences among the top trinity with re-
gard to the action to be taken on the 
Report. We also get the impression that 
the Governmen't-I am saying this more 
in sorrow than in anger ..... . 

A."N' HON. MEMBER: Anguish •.•• 
Sorrow and anguish. 

SHRI HARI VISHNU KAMATH: 
•... that the Government is taking undue 
advantage of Section' 3, sub-section (iv) 

, of the Commissions of Inquiry Act, 1952. 
It gives them six months' time to place 
the report before Parliament. (Interrup-
tions). 

SHRI VASANT SATHE (Akola): It 
is under the intensive consideration. 
(lntmuptiollS) 

SHRI HARI VISHNU KA!v[ATH: 
I hope it will . be placed in this session. 
It will not go to the next-August session. 

I would, therefore, like to know from 
the hon. Prime Minister whci is here, the 
Law Minister is also here, a cluster of our 
distinguished Ministers are here. So let 
them tell us as to when they intend doing 
it. 

. My second point is whether the Forty-
fifth (Constitution Amendment) Bill will 
be introduced in this session at all or not. 
The Law l"'Iinister gave an assurance in 
March last that it would be introduced in 
this session. I would also like to know 
";"hether the anti-Defection Bill will be 
introduced in this sro;sion 01:' not. And, 
finally, I want to know whether this ses-
sion IS going [0 be extended becallsc we 
have to make ollr arrangements-of COurse; 
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[Shri Had Vishnu Kamath] 
it is easy for the Ministers to make their 
arrangements-for our departure, because 
we have our own programmes outside. 
I would like to know whether this session 
will be extended beyond the 12th and if 
so, by how many days it will be extended? 

THE PRIME MINISTER (SHRI 
MORAR]I DESAI): The first report of the 
Shah Commission we have got 011 the I Ith 
March and the second report has been 
given to U~ on the 26th of April. These are 
being considered very carefully. And all 
the legal implications are hP.ing considered. 
They are not light matters; they require, 
therefore, to be considered very carefully. 
It is not a question of ta.ldng advantage of 
&x:tion 3. This is mandator}' and w~ have 
got to see that we come here with our 
recommendations. That is why this is being 
carefully considered. Haste will be waste 
and then one has to repent it also after-
wards that we were in a hurry. We are 
doing it and we hope that before the end 
of the session, we will be able to come 
and put it before the House. 

SHRI SAUGATA ROY: The Secreta-
ries will look into it. We cannot see. 

SHRI MORAR]I DESAI: The Secre-
tary is bound to look into it before you 
look into. You havC' got more rights then 
the Government. Government runs th-
rough us. They are our aides but you are 
not my aide in the matter. Therefore, it 
has to be considered in proper proportion. 
What is the use of your talking like this ? 
In the next session, it can certainly be 
discussed. But, I cannot hurry it in that 
manner. That must be seen. We are doing 
our level best to see that we are able to 
place the report on the Table of the 
House before the end of this session. That 
is what we are trying to do. The Cons-
titution Amendment Bill will also be intro-
duced before the end of this session. 

MR. SPEAKER: He wanted to know 
whether this session will be extended; if 
so, for how many days? 

SHRI MORAR}I DESAI: I do not 
think it will go beyond 16th. In any case 
the hon. Member is free to go wherever he 
likOl. 
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DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): What happened to the 
discussion on the Time Capsule? 

MR. SPEAKER: I am telling you the 
same thing as I am telling others. We sh all 
get it regulated. You send me the objection. 
Then the question comes in. Otherwise. 
it will not be J·egulatcd. Mr. Chandra 
Pal Singh was speaking yesterday. 

n'30 hrs. 

MOTION RE. DRAFT FIVE YEAR 
PLAN 1978--83-umld. 

MR. SPEAKER: We now take up 
further consideration of the following 
motion moved by Shri Morarji Desai:-

"That this House do consider the 
'Draft Five Year Plan 197~3' laid on 
the Table of the House on the 26th, 
April, 1978." 
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